Annual Information Return for ‘High Value Financial Transactions’ –

An Overview


Annual Information Return (AIR) of ‘high value financial transactions’ is required to be furnished under section 285BA of the Income-tax Act, 1961 by ‘specified persons’ in respect of ‘specified transactions’ registered or recorded by them during the a financial year. The due date of filing of the return is the 31st of August of the following year.  Penalty of rupees one hundred per day is leviable for delay in furnishing of AIR beyond the due date. It has been decided that no penalty would be levied if the returns for transactions of financial year 2004-05 are filed on or before 30.11.2005.

The ‘specified persons’ and the ‘specified transactions’ are listed in Rule 114E of the Income-tax Rules, 1962. Briefly, these are as under:

	Sl.No.

(1)
	Class of person required to file AIR

(2)
	Nature and value of transaction

(3)

	1
	Banking company 
	Cash deposits aggregating to ten lakh rupees or more in a year in any savings account 

	2
	Any company or institution issuing credit card.
	Payments made in respect of a credit card aggregating to two lakh rupees or more in the year.

	3
	Trustee or authorized manger of Mutual Fund 
	Receipt from any person of an amount of two lakh rupees or more for acquiring units of that Fund.

	4
	Company or institution issuing bonds or debentures.
	Receipt from any person of an amount of five lakh rupees or more for acquiring bonds or debentures issued by the company or institution.

	5
	Company issuing shares through a public or rights issue.
	Receipt from any person of an amount of one lakh rupees or more for acquiring shares issued by the company.

	6
	Registrar or Sub-Registrar 
	Purchase or sale by any person of immovable property valued at thirty lakh rupees or more.

	7
	Authorised officer of the Reserve Bank of India, 
	Receipt from any person of an amount or amounts aggregating to five lakh rupees or more in a year for bonds issued by the Reserve Bank of India.


2.
The filer is required to furnish the AIR returns in form no. 61A (Part A and Part B). Part A of form no.61A is to be filled in on paper and duly verified. Part B of form no.61A is to be prepared in computer media as per the data structure notified by the Director General of Income-tax (Systems), who is the ‘Administrator- Annual Information Return’. All filers are required to quote their TAN (Tax Deduction Account Number) as Folio Number in the return. In case of non-government filers only one AIR listing all the transactions registered or recorded by them, including by their branch offices, is to be filed and the TAN of the principal office is to be quoted as Folio Number. Non-government filers are also required to quote their PAN in the relevant column.  The filers are required to state the PAN of the transacting parties in the relevant column of Part B of form 61A. They should take due care to verify the PAN furnished by the transacting parties. If the transacting party does not have a PAN, it should be mentioned whether the party has furnished form no.60 or 61 or whether the party is a government or consular entity. Filers are required to validate the format level accuracy of the return prepared in computer media using the File Verification Utility (FVU) available on the TIN website www.tin-nsdl.com.

3.
C.B.D.T. has authorized M/s National Securities Depositories Ltd. (NSDL) to receive AIR at its front offices called TIN Facilitation Centers (TINFCs) on behalf of the Commissioner of Income-tax (Central Information Branch). Filers are required to furnish their returns at the TINFCs after paying upload charges at the following rates:

a)
Returns with upto 100 records

-
Rs. 25/-


b)
Returns between 101-1000 records

-
Rs. 150/-


c)
More than 1000 records


-
Rs. 500/-


These rates are exclusive of applicable taxes.

The TINFCs will verify that the AIR is in the proper format and is acceptable. If the return is not properly filled in or verified, or the data in the computer media is not readable or contains virus or is not in the proper format, the return will not be accepted. Reasons for non-acceptance will be communicated to the filer. On accepting the AIR return, the TINFC will issue a Provisional Return Receipt to the filer. On successful upload of data to the main computer system, the provisional receipt will be deemed to be the final receipt. 

4.
Filers can also furnish their AIR returns on-line after following the prescribed procedure available on www.tin-nsdl.com. Filers who furnish AIR on-line after following due procedure are not required to furnish Part A of form no.61A in paper format.

5.
The prescribed data structure may be freely downloaded from the website of the Income-tax Department (www.incometaxindia.com) as also of NSDL (www.tin-nsdl.com). Detailed manual for preparing and furnishing of AIR, File Validation Utility and addresses of the TINFCs are available at www.tin-nsdl.com.
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